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Hon. Y~. s. oas Gupta. A.M. 
Hon. Mr. T .L. Venna, J .M. 

CC.A 131/94 
In (M 1681/92 

None for the applicant. Shri Andt 
st halekar learned counsel for the res pondents. 

we have seen from the order of Hon. supreme . 

Court} which has been annexed to the C~that 
aninferim stay order has been passed on a s.L.p 

staying the opeEation of the Judgement and 

order in OA no. 1681/92 dated 02.12.93. 

teat 
In view of the above :ttf~:~a~ present 

there i s no cas-e of ~ilful and · ~ 
"-~ 

violation of t he Courts orde£. The eontempt 

Application is acco rdingly dismissed. Notices 

already issued are discharged. 


